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S.No. No|rre of omcer wittr prereDt post
SARVA SERITMS. :

Nrm€ of the vrc{dt port! oI whtct tie
Prcsidirg Ofllcet rppoi.uted i.u rdditiotr
to hi/her owtr duti€s

I REETA TEJPAL
JIJDGE, FAMILY COIJRT NO, I,
AJMER

JIJDGE, FAMILY COI,]RT NO, 2, AJI\{ER

2 SATISH C}I,A.NDRA I({USHIK
JUDGE, FAMILY COURT NO. I ,
ALWAR

riDcE, FA-I,flLY couRT No. 2,

AIWAR

3 TANVEER CHOUDHARY
JUDCE, FAMILY COIJRT NO, I,
B}IARATPUR

JIJDGE. FAMILY COL'RT NO, 2,

B}IARATPIJR

4 VINOD KUMAR SONI
JIIDGE, FAMILY CO1JRT NO, I,
BIKANER

JIJDGE, FAMILY COT'RT NO. 3,

BIKANER

5 SA}IAB RAM MOryAR
JUDGE, FAMILY COURT NO. 2,

JODHPUR I,IETROPOLITAN

JIJDGE, FAMILY COIJRT NO. 3,
JODIIPIJR METROPOUTAN, JODHPIJR

6 RAMA S}IANKERVERMA
JUDGE, FAMILY COURT NO. 1 ,

lJDAIPUR

JT.IDGE, PAMILY COIJRT NO. 2,
TJDAIPI'R

Note-
l. Tbe officers shall dispose offminimum 40% additional work as per

circular of statrdard ofwork.
2. The cases in which direction of higher Cowt for time bound disposal of

case shall be decided oo priority basis.
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No.Estt.b2(v) r /w Alzotg l LO3OA Date:O2.11.2019

_ 
Copy-forwarded to the folowing for information and necessary action:_

I If l:9l:l!".-9rT-Pflncipal secy. to Hon,bte the Chret lustic;, RHc Jodhpur/Bench, larpur.
2, rh_e 5ec-etary to the Ldw tvttnister, Government of Ralasthan/ Jaipur,
3.P.S. to All Hon'ble ludges at Jodhpu..
4.The Pnnopal Secy. to the Go!t.,Law Department-Cum,Legat Remembrance, Rajasthan,.latpur.
5.The Secretary to rhe Go!4. of Ral., Department of GeneraiAdmrnrstration Gi.ii, t",prr.
6.The Secretary, Lokayukfa, Sacnrvalayd, Ja pur,
7,-he Accountant General, Ratdsthdn, Jaipur.
8.The Registrarceneral / R€sistrar (VrS.)/(Admn.)/(Rules)/(Ctass.)/(Exam.)/OSD(F&I)/(ludicial)

Rajasthan High Court, lodhpur and Regtstrar hq. At Dethr.g.The Regrstrar (Admn ), Rajasthan High court Bench. Jaipur with the requesr to drstribute the
copies of this orc,er to att the Hon.bte tudges sitting at J;jpur tnrough C.S., l,lemt.. Sec.etary,Ralasthan State Legal Services Authority and alt the.ludiciat Omcel postlO in tne Aeqistry ii
Jarpur Bench, Jaipur-

l0.Concerned District & Sessions ,Lrdges wi[h the request to serve/circutate the copy or thrs orderto the concerned Family Courts/Officers/freasury Officers as per direction risueO ,,Oe tt,soffice letter No 77022 dated 08.10.2015
11.The Director, Rajasthan State Judiciat Academy, lodhpu..
I2.A,O.J., Classrfrcatron Section (Websrte), Ratasthdn High Cou
l3.All admrnrstratton sect,ons.

lodhpur/Be Jaipur
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